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Radhey Shyam has filed this apolicatlon u/s

19 of the Administrative Tribunals Act, 1985 against
werbal termlnation of his services as part-time Waterman

on selection of the regular candidates vide order dated

30.1.90 (Annexure A-4)e.
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2. wWe have heard the learned counse% for the
parties. '
3. The services of the applicant have jbeen terminated

on selection of a regular incumbent after ?aking selection

from out of those whose hames had been sponsored by the

_\Employment Exchange vide impugned order dated 30.1.90

(Annexure A—4). The applicant was aop01nted as part-time

Waterman vide orderciated 23.5.88 (Annexu;e A=3), vith

~ the clear stipulation that his app01ntment is purely

temporary and shall be ousted the moment the nominee of

Employment Exchange is anrpointed w1thout assigning any

reason thereof. The case is covered by Seotion 2 (o0o) (bb)

|
t

...2




LN
Rd

[

of I.D. Act, 1947 and it does not, thérefsre, amount
to0 retrenchment. The fact the applicént wés registered
with the Employment Exchange before he waé given the
temporary employment is not relevant. Hisfname sould
not have been considered in accordance with Government
instructions unless itwas éponsored by thé Employment

Exchange. NO illegality in this case has been committed

which may justify the interference by this Tribunal.

The 0.A. is accordingly dismissed in limine.
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(B .B .MAHAJA . o (D.L.MEHTA)
 Vice Chairman

Admn .Member
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